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Judlicia! Reforms

*558. CHAUDHARY NIITIRAJ SIN-
GH: Wil the Minister of LAW,
JUBTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whetber the Law Commission
has recommended for judicial re-
forms; and

(b) i so, asMent features thereod
and Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) Yes, Sir,

(b) The salient features of the 58th
Report on “Structure and Jurisdiction
of the Higher Judiclary” relatable to
judicial reforms encompass amend-
ment of Article 134(1) (¢), framing
of rules in respect of petitions under
Article 226, providing for an appeal on
a substantla]l question on law against
the orders of Income.tax Appellate
Tribunal, Creation of machinery to en-
courage and strengthen cullective
bargaining and improvement of condi~
tiong of service of High Court Judges
and Supreme Court Judges The lnst
recommendation has been mmplement-
ed by the High Court Judges (Condi~
tions of Service) Amiendment Act, 1978
Act No. 8§ of 1878 and the Supreme
Court Judges (Conditions of Service)
Amendment Act, 1976, Act No. 3¢ of
1076 and the other recommendations
are under examination.

Joint Committee of both Houses bas
submitted ita report on the Code of
Civil Procedure (Amendment) Bill,
1974 which was a sequel to the 34th
Report on “Code of Civil Procedure”
by ¢the Law Commission.

Manufacture of Dolo Nuroblop and
other Formuiationg

#*560. SHRI NANUBHAI N. PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Dolo Nurchion and
some other formulations are being
produced by a drug manufacturing
company without valid industrial
lcence; and

(b) it so, action taken by Govern-
ment against the company?





